
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exucising powus of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: f ll ( (!) r_)_ 1 'J-:=o ~ 
\ 

No: \ ~o\ 
--'--=-~,co---

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mumtaz Ali 
S/0 Bashir Ahmed 
R/0 Mangota, Thanna Mandi, Rajouri. 

vide notification No. ft7 G/ dated I LJ · f9 · 2!J I 1 ·for a period of one year has 

been extended till f~ 1' r )_ --? .0 2 J after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..., . ~ _,...;. :-
(Mohammad Yasin Beigh) 

No: ~) s·---cil\ \.-\ t t Dated: 
I Y / '> J Additio~fl Registrar) 

( t )_ !'df:=-.)-z.') v ~ r -\ .,..l.,.)')-0 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
?· ~ecretary Bar Council of India, New Delhi. 

y: Registrar (Computers), High Court of J&K, Jammu for information and 
with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Associat~on, Rajouri. 
6. Mr. Mumtaz Ali, Advocate . 

. . . . . . for information and necessary action. 

r1• \____-~ 
Additional Registrar .. 

~6 
\ }--h1 ').-P 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ab ·Rouf Ganaie 
S/0 Moh .. mad Akbar Ganaie 
R/0 Sudergund Hangah Langate, Kupwara 

vide Notification No.I!_() o dated 0 6~1'l_·~'2o 19has been declared 
as Absolute/Final after condonation of delay. 

By Order 

No: 0,)5~·Y7- .. -5f)-J vf Dated: 
I 

Copy forwarded to the: -

,..,~ ~~:--
(Mohammad Yasin Beigh) 

Additional Registrar 

ltv b 
t Y I o '1- ) ')a, '2--a , >-1 "' ;.. I 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kupwara 
6. Mr. Ab Rouf Ganaie, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~?-J? Dated: \ S: l o 'L) ~ k-c1 

Provi_sional admission granted under Advocates Act, 1961 in favour of 

Mr. Abid Nazir Pathan Sadoz1 
S/0 Muhammad Nazir Patahan Sadozi 
R/0 Niloosa, Boniyar, Baramulla. 

vide notification No. q 5.5 dated 2. I, {Y, 2.617 ·for a period of one year has 

been extended till 3! , (}- 2.0 )_ J after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ -A~~ 
(M~~m~·~eigh), 

l ( } Additional ~egistrar I. 
No: 3 b( 3tr ~-r:q LL-P Dated: \ $:' ~tL C;)--c, 'J_~T c;-1 __ / ~ 
Copy forwardedto the:- · I p.-)J1vo 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information Of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Abid Nazir Pathan Sadoz, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

I ,-

No ·. ;' ) ·,-.... , 
____;__· ' ..;_) -·) _.;.··__.__ __ _ Dated: i' 1 .. ) / 

Provisional admission · as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abid Yousuf Bhat 
S/0 Mohd Yousuf Bhat 
R/0 Gori Para, Noor Bagh, Srinagar 

vide Notification No. 12.0 )- ·dated 0 6, L2_·-20/7- ,has been declared 
as Absolute/Final after condonation of delay. 

By Order 

rl' 
(Mohamm asin Beigh) · 

Additional Registrar/ 
'/~ !..\ 

Is rv). { ~ ,, . ~"" -~ [, ' _Yl' .::J_; () 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, J&K High Court, Bar Association Sri nagar 
6. Mr. Abid Yousuf Bhat, Advocate . 

. . . . . . for information and necessary action. 

\, -~ 
~·~ ...-­
Additional Registrar · 

L,~ 
- p .. }"" )').-4) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: _\ ---"'~"'-) __ -JI..;(; • .____ Dated: \sA 6 r~ ~ )--o 
' ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheikh Mudasir Amin 
S/0 Sheikh Mohd Amin 
R/0 Village Sadiwara, Dooru, Distt. Anantnag. 

vide notification No. 7. '2-- dated tJ S' ·, Lr · ( 8 for a period of one year has 

been extended till (3 I- I )_ ·- 20 2-1 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ C/'/'~_... 
~· ~ . 

(Mohammad Yasin Beigh) 

1 
Additional Registrar I \ \~ 0~-\ ~')4 )l// ~ 

' ,~~ Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Mr. Sheikh Mudasir Amin, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: Is- \ (') :.LJ '}rs lo 
\ I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Imran Amin 
S/0 Mohammed Amin Shah 
R/0 Chinkipora Sopre, Baramulla. 

vide notification No.12_l ~~ dated 0 ~1. ( ]_- 20/ 7for a period of one year has 

been extended till ~ I - I '"L - 1-0 )-/ after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

so,ught before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ...-"") . l--eN' ...;.. ...--:­
(Mohammad Yasin Beigh) 

No: Bt.ll VLj 1 lRDated 

Copy forwarded to the:-

·t J J Additional Reg~trar} 
,Sj r) 'J- r;.rf) J--r-? ~---- ... \ ~ 

I ~ 
t"Yiy\A' 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Imran Amin , Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: \ s-\ tl l.\ ')-, 'l-<1 
\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Meenal Singh 
D/0 Prem Singh 
R/0 Near Power Station, House Padri Pain Nagri Prole, Kathua 

vide Notification No. (iLt / dated (7 · 6) ·· 2017-- has been declared 
as Absolute/Final after condonation of delay. 

By Order 
rr· \ -~~ 
(Mohamm~n Beigh) 

Additional Registrar/ 
1-~ \ 

I~\ ~·J\ ~'~·<> ~~ No:~ C) 0 cz, __ . ___ c17/L, (Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Kathua. 
6. lVIs. Meenal Singh, Advocate . 

. . . . . _for information and necessary action. 

r)• ~~~ 
Additional Registrar 

b 
\vlrl.~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ "7, ')__~1 Dated: IS:) Cllt ~ L 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pankaj Bhadwal 
S/0 Surjeet Singh 
R/0 Kohag, Tehsil Billawar, Distt. Kathua 

vide notification No. 96,;! dated (f. 2 ·26/b for a period of one year has 

been extended till 3 I , i 2 · 2{JZO after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. 
. 

,-,. ~,..-:-
(Mohamm Beigh) 

------f-"---.1..- Dated: 
/ /o. 

1 

.Additional Registrar 
~~~ )_ ')_6 )-4 fL~/_/ ~ 

Copy forwarded to the: - . \\)v\,...0 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Kathua. 
6. Mr. Pankaj Bhadwal, Advocate . 

.. . .. . for information and necessary action. 



HIGH COURT·OF JAMMU A~D KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ~ * *·* . 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C· A T I ON 

No: /?:; ).LJ Dated: [S ("' ':L) '}<, ?-c-J 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Yog Indu Sharma 
S/0 Pritam Dass Sharma 
R/0 Ghaneera, Chnni, Tehsil Sunderbani, Distt. Rajouri A/P S. Lahara , 
Kote, Sunderbani, Ward No.9, Rajouri 

vide notification No. /6 OV dated {! 3~ 3- 2() /fJfor a period of one year has 

been extended till 31-/ 2- ~ UJ 2-( after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
' 
~~ ,.......... . ,.....- ' 

(Moham n Beigh) 
!J i } Additional Registrar 

No: 3 ~ 8b41J£ Dated: /'5: ~?-: l(rrJ 2l> ')v \ 
I I }...\--.._ 

Copy forwarded to the: - ~, .... t 'Y't ,,.. 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Rajouri. 
6. Mr. Yog Indu Sharma, Advocate . 

. . . . . . for information and necessary action. 

_....,. ~\ ~~ 
Additio~rar 
~ l~ .. 



HIGii COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ')_ ~ \__\ Dated: I :J_ / ~ 'J-/~ ')_{) 
Provisional admission granted under Advocat~s A!t, 1961 in favour of 

Mr. Abhirnanue Sharma 
S/0 Rajinder Kumar 
R/0 W.No.l, near District Court Samba, Distt. Samba . 

vide notification No. !36 r7- dated 2CJ · fl-20/1 for a period of one year has 

been extended till 3/, 1 )_ ·- 20 2.0 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: r!:)Y--J 6S'c-7 o )t;; f Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Samba. 
6. Mr. Abllimanue Sharma, Advocate . 

. . . . . . for information a.nd necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of llar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ ')__.~ Dated: ~ \ t:, 'J_ \')-<;,).CJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Insha Quyoom 
D/0 Abdul Quyoom Sofi 
R/0 Negin Bagh, l<rankshNan Colony, Sopore, Baramulla. 

vide notification No. I >t -r dated 1 1.1 1.,. '}...()' 1 for a period of one year has 

been extended till ~ \. \ ":\... "l.o1-a after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ?:/S:f7S?~( s/Lf)Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Inst·1a Quyoom, Advocate . 

. . . . . . for information and necessary action. 



HIGii COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Counciltmder Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION I 
OF PROVISIONAL ENROLLMEJ~ 

N 0 T I F I C A T I ON 

No: ~ '";;, ':L '>-., Dated: t s-( ~ )._ \ "k, ')_, . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Chander:kant Singh Sambyal 
S/0 Krishan Dev Singh 
R/0 Mandi Sangwali Viii. Samba Rollwala, Distt. Samba 

vide notification No. f 6 2 2- dated D.) · 3, 'lil6for a period of one year has 

been extended till .3/ · I 2- ~ 1-tJ 2--) after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

OV'~ 
~· . 

(Mohamm .... n Beigh) 
. 1 /J Js/ ) Additional Registrar1 

No: 3 (:, o CJB-1 ~wDated: l ~ c' ?- ffi f)_" ~// .!J_.....,._ 
I ---' Copy forwarded to the: - 1 -I 'l'+vJ JA 

1. Principal District and Sessions Judge, Samba. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Samba. 
6. Mr. Chanderkant Singh Sambyal, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ')':>.. o 1 b Dated: \'l \"')___\')-a b 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amir Hassan Bhat 
S/0 Ghulam Hassan Bhat 
R/0 W. No.3, Pla11Bandipora, Grata Mohalla, Bandipora. 

vide notification No. /7 (_!dated f b, (], '1D!9tor a period of one year has 

been extended till ?) f, I '2-· 21J 20 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ~ ..;_ 

,...., • (/V"" ~ 

(Moham Beigh) 

1 \. \ . \ Additional R;gistrar\ 
No: ~S&l'l ')_-:J (t_:{oated: _ ~~, ~ ~-~ rr-r::/2-d 'h/ .. \ 
Copy forwarded to the: - ?...-o 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Bandipora. 
6. Mr. Amir Hassan Bhat, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF.JAMMU AND KASHMIR AT JAMMU 
(Exercising pow en of Bar Council under Section 58 of the Advocates Act, 1 961) 

~ * * 

NOTIFICATION 

N 0: \ ") ___ c\ J~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mehpara Majid 
D/0 Abdul Majid 
R/0 H.No. 73, Natipora, Naik Bagh, Faizabad Colony, Sri nagar 

vide Notification No. f 'l,l j dated Cll -f 2 --2o(1has been declared 
as Absolute/Final after condonation of delay. 

By Order 

Copy forwarded to the:-

,-,. L-. o-r~ 
(Mohammad Yasin Beigh) 

Additional Registrar 

. (}-L---- L,::::!\ 
\ 'J_ \~'2._\ '\a r; __ ~ ~~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, J&K High Court, Bar Association Srinagar 
6. Ms. Mehpara Majid, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ")__:--~ ~ Dated: \ '::)_ \ o L\ '>----.,. ')_o 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishal Singh 
S/0 Jagdish Raj 
R/0 Village Gad (Samor) B.P.O Kukarwas, Kishtwar. 

vide notification No. !S~6' Lr dated t_') S'. 3. 21)f fJ for a period of one year has 

been extended till 3 f · [2 -- 2_o 2.1 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. k. , 
,..-., . v----

(Moham rna eig h) ' 
~ ~ Additional Registrar} 

,;:Dated: \ '\_\ (') >.-=- "tc Ja )~ / ' ~~~~--~~ ' v ~~ 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary Bar Council of India, New Delhi. 

__....--: ,,,"¥1.,.. 

3. Registrar (Computers), High Court of J&K, Jammu for information and 
with the request to get th~ same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Kishtwar. 
6. Mr. Vishal Singh, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: \~J_ \ tJ'')_\ ')rs ;=d 
I I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Subreena Mushtaq 
D/0 Mushtaq Ahmad Malik 
R/0 Malik Mohalla, Wuyam Pampore, Pulwama 

vide Notification No. fJ6 ?) dated () 2 r- ?>--2.o/2)1as been declared 
as Absolute/Final after condonation of delay. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Ms. Subreena Mushtaq, Advocate . 

. . . . . . for information and necessary action. 

~-~~ 
Add~~::a g ~ • 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, I 96 I) 

* * * * * 

EXTENSION 
OFPROVImONALENROLLMENT 

N 0 T I F I C A T I ON 

No: \~---0\S' Dated: {) __ JtJJ----j )75 '),.a 
r r . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashwani Kumar 
· S/0 Hazara Kumar 
R/0 Netar Kothian (Barnai), Tehsil & Distt. Jammu 

vide notification No. ll D 7- dated 0 q- ?J·- 2ou9 for a period of one year has 

been extended till oct, '?-). 2.CJ 2-1 after condonation of delay and subject to 
I 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

!'-:;, ~);) '") r ~ ~l I 
No: _:_) j o ,:) )_~..:::> r-JJ pDated: 

I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, J&K High Court, Bar Association, Jammu 
6. Mr. Ashwani Kumar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: /~-CJ 6 ---'--------- Dated: ;,_) ~"J_J ~)-a 
r f 

Provis.ional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

1\'Ir. Irfath Ahmad Najar 
S/0 Ab. Rehman Najar 
R/0 Laripora, Brainward, Pahalgam, Distt.Anantnag 

vide Notification No. 1 fls? dated t~) ~) ,_~,g has been declared 
as Absolute/Final after condonation of delay. 

By Order 
t eN'~,---,-, . ·\___.---' ' 

(Mohammad Yasin Beigh) 
Additional Registrar I 

C)'l//1 ~ 
I J-/ c<J~ J 'Jrr, )-a "I ... ~ 

I 
No: '3 ;-('~ "~ - h}f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. IVIr. Irfath Ahmad Najar, Advocate . 

. . . . . . for information and necessary action. 

rl'~~~ 
Additional Registrar 

()._/· b 
p 1Yl,.., 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ "') __ 5+ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Fareha Wani 
D/0 Riaz Ahmed Wani 
R/0 Wani Mahalia, Ghat Tehsil & Distt. Doda 

vide notification No.IS-qq dated 03,?)·.261g for a period of one year has 

been extended till 3 r -- J ; __ - }c:q after condonation of delay and subject to 

the verification of his/her Certifica~es/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

V"':::----, . ~ 

(Mohamm gh) 
. } t2. \ \ Additional Registrar 1. 

No ) );Ji-1 lt-~'jlbr Dated: \ ')__, ~ 'l_ ~ ';}G 'J-o rrv/ ~ 
Copy forwarded to the: - '' )rJ)-0 

1. Principal District and Sessions Judge, ~f#fi7waA · 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, J&K High Court, Bar Association, Bh.Ct..d~a-A-
6. Ms. Fareha Wani, Advocate . 

. . . . . . for information and necessary action. 

(>.or....,/" ---egistrar ( 

L ~}A> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: _\_~_5.......,.,~.._-_ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ifla Nabi 
D/0 Gulam Nabi 
R/0 Soura 90ft. Road, Hubbi Colony, Lane No.5, Srinagar 

vide Notification No.l2~ l dated ()6 --12·-20 17-has been declared 
as Absolute/Final .. after condonation of delay. 

l 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 

:~3. Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, J&K High Court, 8ar Association Srinagar 
6. Ms. Ifla Nabi, Advocate . 

. . . . . . for information and necessary action. 

C/'J"'" ,.J> 

~~g·istrar r;-
()y l 

\-,.... 
~)~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~--~ Dated: \ 'J--\ t)l')_ \ro--il)=:(') 
I \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asif Nabi Tantray 
S/0 Gh. Nabi Tantray 
R/0 Midoora, Awantipora, Pulwama 

vide notification No. ]tJ6l dated 36, 12, IS for a period of one year has 

been extended till 3 I· 12 · 2CJ2 f after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: c):'.:lL ,fs{,.-() /L YDated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. Mr. Asif Nabi Tantray, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

~ * * 

NOTIFICATION 

N 0: __ /.:;__)-~(~;_t:::G;;;;,_..... -- Dated: f .J_ J ,_ } ~-rs 1-?:J 
r I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Seemeen Muzafar 
D/0 Muzafar Ahmad Ganai 
R/0 Maggarmal Bagh, Distt. Srinagar 

vide Notification No. 1 S c\ dated 2 2_; 6] .. /.JJ o,Shas been declared 
as Absolute/Final after condonation of delay. 

I . 

By Order 
r-1 • \___.-o-r~ 

(Mohammad Yasin Beigh) 
Additional Registrar 

0V L 
I 0--/v"}-J'£6 r;~ ~\,..\~o 

I I \ 
''') r-·- .,.l r-,,.. (\)r) 1 (,7 

No: ~_jj 1 I~- (._) - t.JJ Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, J&K High Court, Bar Association Srinagar 
6. Ms. Seemeen Muzafar, Advocate . 

. . . . . . for information and necessary action . 

..-.· \ ~err~ 
Additio~~r 

{),t/ L,-:::t\ 
~;;,>.o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coui1cil under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ ~)_ C\\ Dated: \ ')\o ')_ \m )-c 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Charnje Lal 
S/0 Isher Dass 
R/0 Moongerli . (Reasi), Tehsil & Distt. Udhampur 

virle Notification No. f 4 ~- dated 29' :S- 2tJ/.j has been declared 
as Absolute/Fina~after condonation of delay. 

ByOrder ~ , 
,.-, . OV' _,..-. ..----:-

(Mohamm Beigh) 
Additional Registrar 

\ \ v L\~· 
No: '::":> S-8o @r ~ z:f Dated: \').... 

4 
l"l rL f'rn '1-o ~,.... 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), Higr. Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President , District Bar Association, Udhampur. 
6. Mr. Charnje Lal, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: I )~ ) 6 r:l- /'>:a )_/"--
/ I 

Provisional admission as an Advocate, granted under the 

Advoc~tes Act, 1961 in favour of: 

Mr. Numani jhangir 
5/0 Ab Rashid Mir 
R/0 Bral1, Shangus, Anantnag 

vide Notification No. 1~44 dated ' I').\ ").OI., has been declared 
as Absolute/Final after condonation of delay. 

By Order 
,.-,. ~ f/V'~ 

(Mohammad Yasin Beigh) 
Additional Registrar 

No: '?.S) /t')--- £!-~(Dated: 
(jry/ L'~ 

\ ')__ __ j 6 0_ __ 1 b )_(} --\ \\Y\~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Mr. Numani .jhangir, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ')~ ~5 
" 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Tayoub Bukhari 
S/0 Mumtaz Hussain Shah 
R/0 Kallar Kattel, Tehsil Surankote, Distt. Poonch. 

vide notification No. f Goy dated OS--')--)_() tSfor a period of one year has 

been extended till 3 [. I)_._ '2f.(L I after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: '3s=~y c~} () ,-'8o l/ Lr!Dated: 
I 

Copy forwarded to the: -

,......., . ~ c-'""~-:­
(Mohammad Yasin Beigh) 

\ \ Additional RegistrarL 
\~- CJL ~.J_.v ""'// , 
'\ '), ~ 

II)J/)~ 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Syed Tayoub Bukhari, Advocate . 

. . . . . . for information and necessary action. 

,.--, • ~ - CAJ"'~ 
Additio~trar • 

q~ J 
~ , (): Jt.A 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___,_\ ~..J....J-.-!.\ _,_%..____ Dated: I lt lo'J...) '")-. ~& 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mudasir Ahsan 
S/0 Mohd Ahsan Rather 
R/0 Village Sahipora Qaziabad, Moqdum Mahalia, Kupwara. 

vide notification No. l [.) 1- dated 0 ?J · 0 3. 20 ftior a period of one year has 

been extended till 31 v 11- 2C 2..( after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as: 

an Advocate is ordered there before. 

......., . ti o-r...:.-
(Mohamm~eigh) .. 

No: 3 b D 4 ~ -y '1 ~j? Dated: 

Copy forwarded tb the: -

1 L ) \ Additional Registrar 

\ J r n 'l..-1 '6-r.>'"kv 't-V' h 
- :vJ'l-'ft.-0 

1. Principal District and Sessions Judge, Kupwara. 
1 

2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Kupwara. 
6. Mr. Mudasir Ahsan, Advocate . 

. .. . .. for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \:b \ }- Dated: \ \-\ \ ~f)_\ ~ J:n 
< 4 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shivalika Bakshi 
D/0 Lokesh kumaJv 6haJi.:rntN 
R/0 255/A Gandhi Nagar, Jammu. 

vide notification No. 2.0 7- dated 2 9 · 5. /,) for a period of one year has 

been extended till 31 · l 1-l0?--1 after condonation of delay and subject to 

the verification of .ll1s/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.....,. ~-_;.-. 
(Mohammad Yasin Beigh) 

No: '?, b o 38 -4poated I j! 
Copy forwarded to the: -

'\ Additional Registrar\. 
0 '!---)~ ')___, v ~ 

\ "Y\vfYO 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, Bar Association, J&K High Court, Jammu 
6. Ms. Shivalika Bakshi, Advocate . 

. . . . . . for information and necessary action. 

k . 
~· ·~-

Additiona R g rar .. 

?~ ~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION· 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~ \ h Dated:\\\ \ o"L-l ~1:0 
Provisional admission granted under Adv~~ates A~t, 1961 in favour of 

Mr. Mudasir Mohi Ud Din 
S/0 Gh. Mohi Ud Din Mir 
R/0 Kaloosa, Nath Pora, Stadium Colony Nowpora, Bandipora. 

vide notification No.(@q s= dated (6~ 3>, 20fff for a period of one year has 

been extended till 3 ( · I 2 ~ 2D 2- I after condonation of delay and subject to 

the verification of his/her Certificates/LL. 8 Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.--, . t __.. ~--:-
(Mohamm~~igh) 

} f } Additional. Registrals 
No: j?,f, b 'bl--3 "l;tf Dated: I '-j "~" 'ff§')e; "' -\. I 0 ! 'V 

Copy forwarded to the: - l 

1. Principal District and Sessions Judge, Bandipora. t;:\Y\)A) 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5: President, District Bar Association, Bandipora. 
9. Mr. Mudasir Mohi Ud Din, Advocate . 

. . . . . . for information and necessary action. 

~ --Registrar .. 

vk 
1 v\'Y1t>A' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION· 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~\ ~ Dated: \ ~ \ o t")__\ ~ 4 
' \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ummar Mushtaq 
S/0 Mushtaq Ahmad Malik 
R/0 Budshah Nagar, Natipora, Mehboob Colony Sector-A Srinagar 

vide notification No. 13 3.C: dated /l 12 · 2tJ) ?tor a period of one year has 

been extended till ~I. f 2-- 'Jo 'J--1 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:'3 b o)b .... ")J !Lf Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4,. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

Q. President, Bar Association, J&K High Court, Srinagar 
6. Mr. Ummar Mushtaq, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 16) ~ . Dated: \'\\ C~ \ ~:U, 
.Provisional admission granted under Advocates Act\ 1961 in favour of 

Mr. Umar Ali Naik 
S/0 Ali Mohammad Naik 
R/0 Killora, Shopian. 

vide notification No. ,S r 1 dated 2 CJ · I I· 2tJ 12ror a period of one year has 

been extended till .3/ ~ /1. · 2JJ2 I after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~:i:-
(M~~m~Be;gh) • 

No:% C.o:L01~ ~)t,PDated: \ h ~ 
Copy forwarded to the: -

tl'L \ "h ~ditiona~egisti . 

~ 
1. Principal District and Sessions Judge, Shopian. \ Y\~ 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Mr. Umar Ali Naik, Advocate . 

. . . . . . for information and necessary action. 

k , 
,......., . rr.r-~ 

Additio a eg s rar · 

CJV~ 
,.~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

. . No: /3 I ?2 Dated: J Lt /;p'). J ')-o )-d - ' r 1 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Altaf Ahmad Zargar 
S/0 Gh Ahmad Zargar 
R/0 Rahim Abad Trisa Safapora, Lar Ganderbal. 

vide notification No. 2CJ ( dated /6,7. 20 (J,--for a period of one year has 

been extended till 3 I · I 2 ~ UJ )-I after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
erJ' _..-..---k

. 
(M~~m eigh) . 

No: f) bo(~~ rjllfllated 

Copy forwarded to the: -

1 1 j J Additional Registrar 
l 'lf 0 k ~)d) v J' 

I I ~ 
~~ 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Ganderbal. 
6. Mr. Altaf Ahmad Zargar, Advocate . 

. . . . . . for information and necessary action. 

k. . 
,..._, . v---::: -

Additio g trar .. 

VL 
~v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: _\~:b..~..-...:'2-=--:>::::!....--_ Dated: \ S' \ t::, '::J_\b u, 
\ l 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajad Ahmad Shah 
S/0 Ali Mohd Shah 
R/0 Mashwara, Tehsil Keller, Distt. Shopian. 

vide Notification No. f! S dated D 7 _ L[ _ '20 It-has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No: ~ b/ tJ ~- rLL·-f Dated: 
( 

Copy forwarded to the: -

,--,. ~CN' ~~ 
(Mohammad Yasin Beigh) 

Additional Registrar1 

I "l- ~ \ s;--' a')\ 'h. '2 .9 ~y\><> 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Mr. Sajad Ahmad Shah, Advocate . 

. . . . . . for information and necessary action. 

&V'~--.,.-, ~ .,-_ 
Addit g rar 

q _______ / ~ 
f)oo>\'Y}~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Basharat Ahmed Sheikh 
S/0 Mohammed Shafiq Sheikh 
R/0 Sarie Bandbi Kamal Kote, Tehsil Uri, Distt. Baramulla 

vide Notification No. 714 dated 3D , I '2- , 2o6has been declared 
as Absolute/Final after condonation of delay. 

By Order 

k " ....,... ~ 
,..,.., • CAr - ' 

(Mohamm Beigh) 
Additional Registrar L 

\ ~-\ 0 ~ \ '"'h ')_-eJ v- ~ 
1\ ,.A\4 - \\ y' 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Basharat Ahmed Sheikh, Advocate . 

. . . . . . for information and necessary action. 

~ - \ --~_.:::_ 
Addition~T"Riigist;r· ' 

~' 1 
~ 
\ll~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I c· A T I ON 

No: i '2-..~<;:: Dated: /)- J o ~J')cr;,H 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

M:. Zaid Ali Wani 
S/o Shoukat Ali Wani 
R/o Victory Manzil Raj Bagh, Srinagar. 

vide notification No. 0 I dated 0 1·- Y- 20 1'6 for a period of one year has 

been extended till() I - Y. 20 21 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ?:;5771-~Dated: 
Copy forwarded o the: -

.,.,.-, "' 

(Mohammad 

\ \ Ad<Utional I ~ ~ ')_ '}r/1~,_. V 
I 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5'. President, Bar Association, J&K High Court, Srinagar 
6. Mr. Zaid Ali Wani, Advocate . 

. . . . . . for information and necessary action. \'. . , .~ "'·"·"'.~~,:.. .~···.., 
~ ~J-~ ..,.--=--" 

~ . """""" 1 --- • 
Additil)n~Re'glstrar"_-~ -~~)Jf)/0 

..r-- J1 t \ .. ~ 0 '"~ 
'h) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(ExJrcising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

· N 0 T I F I C A T I ON 

No: \ ~ () ~ Dated: f ~ / d:-1--- l ~J--B 
Provisional admission granted under Advoc~es A~t, 1961 in favour of 

Mr. Jehangir Ahmad Dar 
S/0 Gh Mohd Dar 
R/0 Rathsoon, Baba Hanief U Din Colcny Tehsil Beerwah, Distt. Budgam. 

vide notification No. 7 S ( dated 0 2 - I 2 · I b for a period of one year has 

been extended till 31- I 2 -20 2 ( after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,....,. \ ~~-­
(Mohamm~Beigh) c. 

J l. t J J / Additional Registrar 
No: 3SCCS"3,.--S'&LJ;-(Dated: ~, t-d~ rnJ'ltJ ~ J ~ 
Copy forwarded' the: - ( ~ ,o 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Budgam. 
6. Mr. Jehangir Ahmad Dar, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \'"l:; D ~ Dated: I ~ l a')_~~ ")__g 

Provisional admission granted under Advocates Act; 1961 in favour of 

Mr. Mir Imaad Rafi 
S/0 Rafi Ahmed Mir 
R/0 Govt. House No.T-7, Tulsi Bagh, Srinagar. 

vide notification No.l)D 3 dated o 5-3- 2CJ IS for a period of one year has 

been extended till 3 f ~ l 2._ ~ 26 ')../ after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

~·~QJ'~ 
(Mohammad Yasin Beigh) 

an Advocate is ordered there before. 

] ~ 
Additional Registrar 

No:?-> '5:97t,_J t!te Dated: l \j o~ ?:n?-o !'\_ / 1\ 
I , ( . ry '':::"\ 

Copy forwarded to the: - ~l"'o 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, Bar Association, J&K High Court, Srinagar 
6. Mr. Mir Imaad Rafi, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council u'llder Section 58 of the Advocates Act, 1961) 

' ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~ \':;L Dated: \\\\ ~ f)_J "!rrs?:-d 
\ 

Provisional admission granted ur:1der Advocates Act, 1961 in favour of 

Mr. Rais Ahmad Dar 
S/0 Mohd Shafi Dar 
R/0 Shamsipora (Batengoo), Tehsil and Distt. Anantnag. 

vide notification No. t l EJ ~ dated 1'?>, ) · lD/g for a period of one year has 

been extended till 3 ( , ( 2 · 10 2--l after condonation of delay and subject to 

thP. verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
~-t/'o/'" ,... .. .-,. 

(Mohammad Yasin Beigh) 

I \ \ : Additional Regjstrar 
No 3 t&2--ly J:f Dated: _'q ~'2-\~ 7v' f. 
Copy forwarde to the: - ~ 

1. Principal District and Sessions Judge, Anantnag. ~1-A 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Mr. Rais Ahmad Dar, Advocate . 

. . . . . . for information and necessary action. 



HIGH ·COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 U Dated: 1¥_/ n >! ~)._,., 
l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aquib Javaid 
S/0 Javaid Ahmad Khan 
R/0 Khan Mohalla, South Srinagar 

vide notification No. '52 r dated /) 2-3---2tJ IB for a period of one year has 

been extended till :?:> ( .. /2- r ~ 2-/ after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 3 ~ D-6)_-~t./oated: J 

Copy forwarded o the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, Bar Association, J&K High Court, Srinagar 
6. Mr. Aquib Javaid, Advocate . 

. .. . . . for information and necessary action. 

,_,. ~...-;_ 
Additional Registrar ' 

~~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \~b~ Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sahera Sadef 
D/0 Abdul Haleem Lone 
R/0 Friends Enclave, Humhama Heights, Budgam. 

vide Notification No. 5 S 6 dated 6 2 ~ B-2o JtJ,as been declared 
as Absolute/Final after condonation of delay. 

By Order 

No: ~ (~ 2" 13 Jw Dated: 
) 

Copy forwarded to the:-

k ' 
,...., ~ ~ .,JO ,.....,-- . 

(Mohamma Ya 1 Beigh) 
Additional Registrar 

l . ~ J.\ 
\t d~]'J:~{)_, ~~ 

1. Principal District and Sessions Judge, Budgam 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Budgam. 
6. Ms. Sa hera Sadef, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: \ '"'S ~-~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Asma Mushtaq 
D/0 Mohd Mushtaq Bhat 
R/0 Ward No.5, Tehsil & Distt. Bandipora 
A/P Bemina Shamsabad, Sec.4, Srinagar 

vide Notification No. I o ~o dated \'l. '1- '2Al-t ~ has been declared 
as Absolute/Final after condonation of delay. 

By Order 

Dated: 

Copy forwarded to the: -

1 1. Principal District and Sessions Judge,~- ~~o-r"' ~.,:;a 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, J&K High Court Bar Association, Srinagar 
6. President District Bar Association, Bandipora. 
7. Ms. Asma Mushtaq, Advocate . 

. . . . . . for information and necessary action. 

Additi~:;;;-' -
I l~ 

Jl.t} vj'\A 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' * * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~~]- Dated: \S; \ tl "L \ ~ ') ..tJ . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Wahid Abdullah Magray 
S/0 Mohd Abdullah Magray 
R/0 Ruhoo Grid, Anantnag 

vide notification No.\~ b I( dated IS' ·1· ~I~ for a period of one year has 

been extended till 1l'·1· '2.--ilLJ after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ fui9S'.-)o-(fi(.Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Anantnag 
6. Mr. Wahid Abdullah Magrey, Advocate . 

. . . . . . for information and necessary action. 

¥ 
.... 

_,_.,. ~---
Additio strar '-

·~ 
I 41'l1 t-o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' * * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F 1· C A T I ON 

No:• \~~~ 

Provisional admission granted under AdVocates Act, 1961 in favour of 

M~. Richa Sharma 
D/0 Radha Krishan 
R/0 Mearth P.O Budhi, Kathua. 

vide notification No.I (:, ~ 7 dated 6T · '1· ?--ts1 ;f for a period of one year has 

been extended till '3 1 , J l_ · ?4l 2-'t after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

scught before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ~ , 

,.--,- ~--
(Mohamma a 1 gh) ~ 

J 
£/ \ \ AdditionaiCRegistrarl . 

No:~ ~~Cfl'""'9~ &~VDated: \S:i o\_,J-:-6'1..-{) IJr' ~ 
Copy forwarded to the:- 1 up1 ~ 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5 .. President, District Bar Association, Kathua 
6. Ms. Richa Sharma, Advocate . 

. . . .. . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ~S2 Dated: \ S"" \ o'l-f~'M:l 
Provisional admission granted under Advocates Act, 1961" in favour of 

Ms. Rabia Khursheed 
D/0 Khursheed Ahmad Baba 
R/0 Sheeri Baramulla. 

vide notification No. 53 6 dated 1 ~ - 1 o- 2K1 Lf for a period of one year has 

been extended till ~ J ~ 11- . ~ L- \ after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:?> 1,{ '63-~ated: 
Copy forwarded · o the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Rabia Khursheed, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
.. . ***** . 

EXTENSION· 
' OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:\~~~ 
i 

Dated: \ s-) a~ ,1~ 'h1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sunita Devi 
D/0 Lal Chand 
R/0 Viii. Kothey Kathar, Pind Charaka, Pind Charaka, Teh. Arnia 
Distt. Jammu 

vide notification No. 5 3 4 dated l - ~ -~ 1. for a period of one year has 

been extended till ?:> 1 , 11--~ after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t (/'./'~ 
,--, . ~ ~ 

(Mohammad Yasin Beigh) 

/ ~ / 
0 

').-) ,..,... '2-o Additional ~gistr~ 
I '-tl.ytv 

No: ~6nl-&2..}L:f? Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, Bar Association, J&K High Court, Jammu 
6. Ms. Sunita Devi, Advocate . 

. . . . . . for information and necessary action. 

(/"/"~ 

e istrar
1
. 

~ 
t ttVlA ~ 



' 
.. I ,, 

HIGH COURT OF JAMMU AND KASHMIR AT)AMMU 
· .(Exer~ising powers of Bar Council under Section 58 of the Advocates Act, 1961) . 

. · ···. . *·****. . . . . 

EXTENSION ·. ,. · .~t 

OF PROVISIONAL ENROLLMENT 
.. ··, 

N o· T ·1 F I c· A T I ON 
. ' 

·No: .· )~'3:>3 ' ..... Dated: ·lqo:q;.cu 
Provisional adm.ission grante~ under Advocates Act, 1'961 in favour of 

Mr. Rahul Sharma 
S/0 Ashok Kumar Sharma 
R/0 Village Gadwal, tehsil Vijay Nagar, Distt. Samba. 

vide notification No. 11ko dated ?:. o _ '1. l S" for a period of one year has 

been extended till 3 1 , 1 1.- · ).cJ-U after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. ~ ' 
1"1· ~---

(Mohamma asin Beigh) · 

ated: 
/ i Additiona~egistrar1 lS"' 0~ ~~ 
I ~ 

Copy forwarded o the: - , ... , .... ,.. 
1. Principal District and Sessions Judge, Samba. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Samba. 
6. Mr. Rahul Sharma, Advocate . 

. . . . . . for information and necessary action. 

~" 
Addition 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C· A T I ON 

No: --'---'/ ~_.4~~~=:::::..---- Dated: /s-/o ')_ J ?:-a ">1) 
{ I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Saifullah Reshi 
S/0 Mansoor Ahmad Reshi 
R/0 Padder Pora, Reshi Mohalla, Tehsil Herman, Distt. Shopian. 

vide notification No. ·r ';~ S"' dated S"' ~ 3 -"UtP for a period of one year has 

been extended till 1. \ - \ 1---~ after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,..-.. . .....,._,. ...-;-k ' 
Dated: 

(Mohamm Beigh) 
-/, [ Additiqhal Registrar f 

Is; } ~ f)-6 )-C) ft-- t-~ 
r I r "fl );J~ 

No: ~,b{ 6S?J,_7(j 
Copy forwarded o the:-

1. Principal District and Sessions Judge, Shopian. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Shopian. 
6. Mr. Mohd Saifullah Reshi, Advocate . 

. . . . . . for information and necessary action. 



HIG+t COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

·N 0 T I F I C A T I ON 

No: ~~~) Dated: \<;:\~)_~~?-:-a 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Zainab Amin 
D/0 Mohd Amin La.ngoo 
R/0 Laway Pora near JK College Mouza Gund Hassi Bhat, Srinagar. 

vide notification No. (6 9 CJ dated D], D"~ ,Jo/ ~ for a period of one year has 

been extended till d 1 • 0 ~, /:62/ after condonation of delay and subject to 
I 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. ' 
,.-., . ~--:--

(Mohamm ~eigh) 

No: '?:> b 15'5'-6 0(JDated: 
J l Additifna_l.Be i ~rar 1 _ 

I ~l 0 ) '}(. '2--o rJ-.--- ~ 
Copy forwarded o the:-

1. Principal District and Sessions Judge, Srinagar. 
2·. Secretary Bar Council of India, New Delhi. 

,.,.\Vfa.-0 

3. Registrar (Computers), High Court of J&K, Jammu for information and 
with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

&. President, Bar Association, J&K High Court, Srinagar. 
6. Ms. Zainab Amin, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No I ?:, ?::> d Dated: f ;) / ~ ')) '>-6 ~ 
Provisional admission granted under Adv~cates ict, 1961 in favour of 

Mr. Ausaf Aslam 
S/0 Mohd Aslam 
R/0 Iqbal Colony near Fire Station University Road Bhaderwah, Doda 
A/P Ramzanpura near Eid Gah, Janipur, Jammu 

vide notification No. S?o dated OJ·\)- .lft1f for a period of one year has 

been extended till 3 I·\ 7- · 2-ot--\ after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
I .,_1'...,.. k

, 
,-,. v- ~ 

(Mohamma X! eigh) 
/ -/ J Additional~egistrar 

ated: . II o~ 'rn )a h~ 
Copy forwarded to the: - ~,_6 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Bhaderwah. 
6. Mr. Ausaf Aslam, Advocate . 

. . . . . . for information and necessary action. 

• 
....,.....,... -.... 

egistrar ~ 

1 I 

~~I 

j 

j 

j 

I 

j 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe{cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I.C A T I ON 

No: ~ ~ ~':) Dated: \ ':;' \ o '":L \ <)., '2£J 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Aamir Malik 
S/0 Gh Ahmad Malik 
R/0 Palhallan Pattan, Malik Mohalla Raipora, Baramulla. 

vide notification No. !l"f'] dated o1 ·3 .~ r for a period of one year has 

been extended till 11. ) . .,_ -1--c'l...f after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:~ 6 f~l~ JL~ Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary Bar Council of India, New Delhi. 
3'. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Mr. Mohd Aamir Malik, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. ***** 

EXTENSION II 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3D S' Dated: / ~ (o t ">~ ')-t! 
Provisional admission granted under Advocates . ct, 1961 in favour of 

Mr. Oyas Ahmad Khan 
S/0 Mushtaq Ahmad Khan 
R/0 Danji Pora Sagam, Kokernag, Anantnag. 

vide notification No.I q 6 5' dated ( 6 · 0 ~ · /._() rSfor a period of one ~ear has 

been extended till o I · 1 1- 2a 21 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must b~ 

sought before the date of expiry unless the absolute/final enrollment a~ 

an Advocate is ordered there before. 

k ' --,--, ~ (/J'" _.....-. 

(Mohamm Beigh) ~ 

ated: 
J Lj / . J Additional Registrar " 1 ">c> '1-o '1v I . ~r ~\ 

Copy forwarded o the: - ~ 
\ 'l-\.,.. \ 'VO 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Anantnag. 
6. Mr. Oyas Ahmad Khan, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(E~ercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION ~I 
OF PROVISIONAL ENROLLMEl'~ 

N 0 T I F I C A T I ON 

No: \ ']) o\l Dated: \ '-\ \ n )J ~ 1-e, 
( ( ~ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arif Ahmad Turey 
S/0 Abdul Hamid Turey 
R/0 hergam near Bazar Masjid, Jan Mahalia, Shopian. 

vide notification No. l )'2 .. 2- dated 6 2 -3 --20 lflfor a period of one year has 

been extended till .3 f , 1 2-- 10 11 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must b~ 
sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ,.., . \ --~-:;-
{Mohamm~Beigh) 

1 
• \ Additional Registrar 

No: ':, 'S'O.. S'']- £t;}LrVated: \ ~ l 0 'l.--i ')f,')c() 'tv' }..\.._ 

Copy forwarded to the: - .-----.~ t).-P·P·"' 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
5. President, District Bar Association, Shopian. 
6. Mr. Arif Ahmad Turey, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: / 3 / Cl Dated: I ~~ l D "::L; t;r, 'l-£> 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Bin Aijaz 
S/0 Aijaz Ahmad Bhat 
R/0 Nowgam, Khawajapora, Srinagar. 

vide notification No. ( @,)L( dated f S'- 3- 20/i?for a period of one year has 

been extended till 3 r, r l_ ·- 2e> '2- ( after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
t ~____... ,-,. -~ '-

(Mohammad Yasin Beigh) 

\ 
\ Additional Registrar 

No: ~S'q'1'-'0'booybated: \\\, t3~~~~"Lv v· j~ 
Copy forwarded to the: - ~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, Bar Association, J&K High Court, Srinagar 
6. Mr. Irfan Bin Aijaz, Advocate . 

. . . . . . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ajeet Singh Katoch 
S/0 Dharam Singh Katoch 
R/0 Khudmullah, Dhanmasta, Tehsil Pogal Paristan (Ukhral), District 
Ramban. 

vide Notification No. 9 6j dated I~, 2. )_(jtf has been declared 
as Absolute/Final after condonation of delay. 

By Order 

No: '?:S"tjtJ -~7{6ated: 
Copy forwarded to the: -

' ~___..... 
,...., . CAl" .. 

(Mohammad Yasin Beigh) 
Additional Registrar 

-~L, . 
r ~ \ ~ ~' kD ?:-o ~~~ 

c \ 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Ramban. 
6. Mr. Ajeet Singh Katoch, Advocate . 

. . . . . . for information and necessary action. 

,-,. f ~~ 
Additio~rar · 

0/~~,.. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

.l * * * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I '":, 0 1:,. Dated: '~ \. e 1)_\ !J.-., ~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Javied Ahmad Dar 
S/0 Ab Rehman Dar 
R/0 Agroo, Lalipora Zehipora, Aagroo, Tehsil Devsar, Kulgam 

vide notification No. S'Cf dated 0 6 -Y-26 /'1-for a period of one year has 

been extended till () 6 ~ 4- 20 '2.. I after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,. \ -~~ 
(Mohamm~ Beigh) 

1 \ ' Additional Registrar 
No:'"?,;;;o, %'-1-"'."'j'L!F" Dated: \~ 01-\ "ro ~ 'h..----· L1 
Copy forwarded to the: - ~ 

t"Yll-1,... 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Kulgam. 
6. Mr. Javied Ahmad Dar, Advocate . 

. . . . . . for information and necessary action. 

,.......,. ~-k 
J 

Additio g ar · 

~k 
. ~.,. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

' ***** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 6 T Dated: · C 4 (t,~} "'rr-."1-o 
Provisional admission granted under Advocates let, 1961 in favour of 

Ms. Nuzhat Shabir 
D/0 Shabir Ahmad Shah 
R/0 H.No.4700, Adipora, Sopore, Baramulla. 

vide notification No. l q D ~ dated ( b ' 0 6. [o t'flfor a period of one year has 

been extended till 3! , f 'l- - 2o 2/ after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,.., . ' v------·~, 

No: 2£3 \8-"t"::i L .foated 
Copy forwarded o the:-

(Mohamma Yasin Beigh) ' 

t ~(('))-L'fd?;!ditional ~stra~\ ....... 
( ~,,..,?A) 

I.V 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information and 

with the request to get the same uploaded on the official website of 
J&K, High Court for information of all concerned. 

4. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

5. President, District Bar Association, Baramulla. 
6. Ms. Nuzhat Shabir, Advocate . 

. . . . . . for information and necessary action. 

~ .._,--
......,. ~ .-­

Additional Registrar · 

vk 
I,_,~)'<' 


